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fgekpy izns'k ljdkj 
 

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001 
 

NOTIFICATION 
 

Shimla the 10th April, 2026 
 

 No. HHC/Admn.28(45)94-III-Part.—The Hon'ble High Court of Himachal Pradesh, has 
been pleased to order that  the  Senior  Civil  Judge-cum-Additional  Chief  Judicial Magistrate, Court 
  

78&jkti=@2026&14&07&2026           ¼5807½              
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No. 1 Ghumarwin, shall hold the Circuit Court at Bilaspur for one week during 3rd week of every 
month for trying civil and criminal cases till further orders. 
 

By order, 
  

Sd/- 
 Registrar General. 

 
___________ 

 
HIGH COURT OF HIMACHAL PRADESH, SHIMLA–171 001 

 
OFFICE ORDER 

 
Shimla, the 13th March, 2026 

 
 No. HHC/Admn.E.5(14)2024-CM.—In exercise of the powers vested under Article 229 of 
the Constitution of India read with Rule 20 of “The Himachal Pradesh District Judiciary Staff 
(Recruitment, Promotion, Control, Conduct, Discipline and other Conditions of Service) Rules, 
2022”, Hon’ble the Chief Justice has been pleased to order transfer of Shri Vipin Jaryal, Court 
Manager of Civil & Sessions Division Kullu to Civil & Sessions Division Solan, H.P., against the 
vacant post.  
 
 No TA/DA shall be payable to him for joining his duties in the Civil & Sessions Division 
Solan. He shall be treated as an appointee against the post, reserved for the category in which he 
has been initially appointed in the direct recruitment quota and shall be placed junior most in the 
cadre of Court Managers of the District Judiciary in the State of H.P., as per Rules. 
 

                                   By order, 
  

Sd/- 
 Registrar General. 

 
___________ 

 
 

INFORMATION AND PUBLIC RELATIONS DEPARTMENT 
 

NOTIFICATION 
 

Shimla-171 002, the 30th May, 2026 
 
 No. Pub-A(3)-1/2015-II.—The Governor, Himachal Pradesh is please to re-constitute the 
H.P. Press Accreditation Committee for a period of next three years as under:— 
 

1. The Secretary (I&PR) to the Govt. of H.P. Chairman 
 
2. Ms. Pratibha Chauhan, Chief of Bureau, The Tribune, Shimla Member 
 
3. Sh. Vinay Vashisht, News Editor, Punjab Kesari (Kangra) Member 
 
4. Sh. Bavinder Kumar Vashishth, Resident Editor, Amar Ujala. H.P. Member 
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5. Sh. Navneet Kumar Sharma, Editor (Himachal), Dainik Jagaran Member 
 (Kangra). 
 
6. Sh. Sanjay Awasthi, Resident Editor, Divya Himachal (Kangra) Member 
 
7. Sh. Sanjeev Verma, Sr. Assistant Editor, The Times of India, Member 
 Shimla. 
 
8. Sh. Mastram Dalel, State Bureau Chief, Himachal Dastak, Shimla Member 
 
9. Ms. Shailee Dogra Pr. Correspondent, Hindustan Times, Shimla Member 
 
10. The Director, Information & Public Relations, H.P. Shimla Member 
   Secretary 

 
 2. The H.P. Press Accreditation Committee will meet from time to time at least once in a 
year.  
 
 3. The Committee will advise the Government on Press Accreditation matters. 
 
 4. Non-Official members will be entitled for TA&DA as per instruction issued by 
Financial Department from time to time. 
 

By order, 
 

     Sd/-                    
(RAKESH KANWAR), 

Secretary (I&PR).  
 

_______________ 
 
 

OFFICE OF THE EXECUTIVE OFFICER MUNICIPAL COUNCIL,  
DALHOUSIE, DISTRICT CHAMBA (H.P.) 

Telephone : 01899-242121; email : mcdalhousie@gmail.com 
 

NOTIFICATION 
 

Dated the 8th April, 2026 
 

 No. 340/MCD.— In exercise of the powers conferred under Section 113 read with section 
202 of the Himachal Pradesh Municipal Act, 1994, I, Rakhi Kaushal, Sr. Executive Officer, 
Municipal Council Dalhousie, Himachal Pradesh hereby notify the following Bye-Laws. 
 

Dalhousie Municipal Council (Registration & Control of Dogs), Bye-Laws-2026. 
 

 1. Short title and commencement.—(a) These Bye-Laws may be called The Dalhousie 
Municipal Council (Registration & Control of Dogs), Bye-Laws-2026. 
 
 (b) They shall come into force from the date of its publication in the official Gazette. 
 
 2. Definitions.—In these Bye-laws, unless the context otherwise requires :— 
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(a) "Act" means the Himachal Pradesh Municipal Council Act, 1994 (Act No. 12 of 

1994). 
 
(b) "Section" means a section of the Act 
 
(c) "Owner" means the owner of a dog and includes any other person in possession 

or custody of such dog whether with or without the consent of the owner. 
 
(d) "Veterinary Public Health Officer" means Veterinary Officer of the Council or 

any official authorized to discharge such functions within Dalhousie Municipal 
Council jurisdiction. 

 
(e) "Dog" means Pet dogs and not the stray dogs 
 
(f) All expressions used herein, but not defined shall have the meaning as assigned 

under the Act. 
 

 3. Procedure for Registration of Dogs.—(a) The owner of dog who keeps or brings any 
dog within the limits of Dalhousie Municipal Council, shall register such dog at the office of       
The Municipal Council on payment of Rs. 500/- as one time registration fee. Further, an amount    
of Rs. 50/- shall be charged as license fee annually. Provided that the above levy shall not apply     
to such dogs which are brought within the limits of Dalhousie Municipal Council, for show   
purpose and such dogs are not kept within the limit of Dalhousie Municipal Council, for more than 
a week. 
 
 (b) The application for registration shall be provided on citizenseva portal of Himachal 
Pradesh Government. 
 
 (c) That on receipt of form of registration duly filled in at the office of the Municipal 
Council, the owner shall be supplied by the Council a metal ticket on a collar to be put around the 
neck of the dog. The cost of the metal ticket, as may be determined by the Council, shall be borne 
by the person applying for registration. 
 
 (d) The owner shall ensure the vaccination of dog prior to its registration 
 
 (e) The period for which the registration shall hold good shall be for the 1 year. 
 
 4. Duties and Responsibilities of the Owner.—(a) The owner of the pet dog shall be 
responsible for the controlled breeding, immunization, neutering and licensing in accordance with 
the provisions of these Bye-Laws. 
 
 (b) Any dog not wearing metal ticket or registration in accordance with clause 3 (c) of 
these Bye-laws, if found in any public place, may be removed and will be liable to be dealt under 
the orders of the Veterinary Public Health Officer, Dalhousie Municipal Council, if not claimed 
within 7 days by the owner; as envisaged at Section 304 (2) (b) of the Act. 
 
 (c) For the purpose of these bye-laws any person in possession or in charge of the dog, 
during the absence of the real owner from the limits of Dalhousie Municipal Council, shall be 
deemed to be the owner of the dog. 
 
 (d) That it shall be mandatory for each owner to carry disposable bags during the time 
when the dog is put on Municipal street. 
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 (e) No owner or person in charge of the Dog shall allow his Dog to defecate on any 
road/street/drain within Municipal Limits. In case any dog is found defecating on the road/street 
train, it shall be the duty of the owner concerned to clean the excreta and pack it in a disposable bag 
to be disposed of in the same manner in which human excreta is disposed off, otherwise he shall be 
fined under relevant Bye-law notified for sanitation purpose. 
 

 5. Guideline for breeders.—(a) A breeder must be registered with Dalhousie 
Municipal Council. Breeder must maintain full record of the number of pups born/died from 
individual bitch. He shall also maintain proper record of pedigree and vaccination. 
 
 (b) Breeder must maintain record of the person buying the pups. He should ensure that the 
buyer has the required knowledge for the upkeep of the pups. 
 
 (c) Breeder must pay Rs. 100/- per dog as one time registration charges to the Municipal 
Council besides Rs. 50/-per dog as renewal fees every year. This fee to be paid by the breeding 
shall be over and above the registration fee/annual license fee provided in 3(a) above. 
 
 6. Penalty.—(a) Any contravention of these Bye-Laws including the failure to register 
the dog as per clause 3 above, shall be punishable with a fine of 1000/- and in case of continuous 
breach additional fine which may extend upto Rs. 4000/- till such contravention or breach 
continues. 
 
 

 
Sd/- 

         Sr. Executive Officer, 
         Municipal Council, Dalhousie. 

_____________ 
 
 

Before the District Registrar (Marriages)-cum-Additional Deputy Commissioner,  
Kullu, District Kullu (H.P.) 

 
 1. Sh. Devashish Acharya s/o Sh. Niti Vibhash Acharya, r/o Near Sanatan Dharam Sabha 
Ward No. 4, Sultanpur, Tehsil & District Kullu (H.P.). 
 
 2. Smt. Prerna Sharma d/o Sh. Ashwani Sharma, r/o H. No. 65/5, Ward No. 2, Kutiage, 
P.O. Piplage, Shilliahr (37/91), Tehsil Bhunter, District Kullu (H.P.). 
 
 

Versus 
 

General Public 
 

Subject.—Regarding Registration of Marriage u/s 8(3) of the H.P. Registration of Marriage Act, 
1996. 

  
 Sh. Devashish Acharya s/o Sh. Niti Vibhash Acharya, r/o Near Sanatan Dharam Sabha 
Ward No. 4, Sultanpur, Tehsil & District Kullu (H.P.) & Smt. Prerna Sharma d/o Sh. Ashwani 
Sharma, r/o H. No. 65/5, Ward No. 2, Kutiage, P.O. Piplage, Shilliahr (37/91), Tehsil Bhunter, 
District Kullu (H.P.) have filed an application alongwith the affidavits in the office of undersigned 
stating therein that they have solemnized their marriage on 25-11-2025 but marriage has not been 
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found entered in the records of Registrar of Marriage, Municipal Council Kullu, in Tehsil Kullu, 
District Kullu, H.P. 
 
 Therefore, objections are hereby invited from the general public through this notice, that if 
anyone has any objection regarding the registration of this marriage, they can file their objection 
personally or in writing before the court of the undersigned within 30 days from the publication of 
this notice. 
 
 Issued  under my hand and seal of the court today on 03th July, 2026. 
 
Seal.    Sd/- 

   (ASHWANI KUMAR),  
District Registrar (Marriages)-cum-ADC, 

Kullu, District Kullu (H.P.). 
 

__________ 
 

c vnkyr lgk;d lekgrkZ f}rh; Js.kh] dVkSyk] ftyk e.Mh] fgekpy izns'k 
 

fely ua0 % 808066  rkjh[k et:vk % 06&07&2026  rkjh[k is'kh % 05&08&2026  
 

 cynso jkt iq= lkStw jke] xkao [kycwV] Mkd?kj cFksjh] mi&rglhy dVkSyk] ftyk e.Mh ¼fg0iz0½ 
   - - izkFkhZA 
  

cuke 
   

 vke turk - -izfroknhA 
 
izkFkZuk&i= uke nq#Lr djokus ckjk b'rgkj jkti= o eq'=h equknhA 
 
 cynso jkt iq= lkStw jke] xkao [kycwV] Mkd?kj cFksjh] mi&rglhy dVkSyk] ftyk e.Mh ¼fg0iz0½ 
us bl U;k;ky; esa izkFkZuk&i= xqtkj dj fuosnu fd;k gS fd esjk uke vk/kkj dkMZ] tUe izek.k&i=] 
Ldwy LkfVZfQdsV o vU; nLrkostksa esa cynso jkt uke ntZ gS tcfd jktLo fjdkMZ ds eqgky [kycwV esa 
xyrh ls cynso ntZ fd;k x;k gS] tks fd mudk ?kjsyw uke gSA cynso jkt o cynso nksuksa uke dk ,d 
gh O;fDr gS rFkk nksuksa ukeksa ls xkaoksa esa tkuk tkrk gSA izkFkhZ dk vyx&vyx uke ntZ gksus dh otg ls 
dbZ fnDdrksa dk lkeuk djuk iM+ jgk gSA izkFkhZ us bl U;k;ky; ls izkFkZuk dh gS fd cynso miuke 
cynso jkt ntZ djus ds fyf[kr vkns'k ikfjr fd, tkosaA 
 
 izkFkZuk&i= esa izkFkhZ ds uke nq#Lr djus ckjk vke turk dks b'rgkj jkti= o eq'=h equknh ds 
ek/;e ls lwfpr fd;k tkrk gS fd vxj fdlh O;fDr dks izkFkhZ ds uke cynso miuke cynso jkt ntZ 
djus ckjk dksbZ mtj@,rjkt gks rks og bl U;k;ky; esa fnukad 05&08&2026 dks izkr% 10-00 cts 
vlkyru ;k odkyru gkftj gksdj viuk i{k@,rjkt is'k dj ldrs gSaA le; ij gkftj u vkus dh 
lwjr esa ,d i{kh; dk;Zokgh vey esa ykbZ tkosxhA b'rgkj dh ,d izfr iVokj [kkuk Hkou] ljxkg vke] 
iapk;r Hkou esa pLiku dh tkosA 
 
 ;g b'rgkj vkt fnukad 07&07&2026 dks esjs gLrk{kj o eksgj U;k;ky; }kjk tkjh fd;k x;kA 
 
eksgjA   gLrk{kfjr@& 

  lgk;d lekgrkZ f}rh; Js.kh]  
dVkSyk] ftyk e.Mh] fgekpy izns'kA 
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In the Court of Mukesh Sharma (HAS), Sub-Divisional  Magistrate, Kumarsain,  

District Shimla (H.P.) 
 

In the matter of : 
 
 Shivani d/o Sh. Rama Nand, r/o Village Banot, P.O. Shamathla, Tehsil Kumarsain, District 
Shimla (H.P.)       ..Applicant.   
 

Versus 
 

 General Public                                    ..Respondent.  
 
 Notice/Proclamation Regarding Correction of Name in Aadhar Card of Shivani. 
 

Whereas, the above-named applicant has submitted an application for the correction of 
name of herself from Sivani to Shivani in the record of Aadhar Card and all other relevant 
documents associated with the application.  

Now, therefore, objections are invited from the general public that if, any one has any   
objection regarding change of name as Shivani in place of Sivani, they should appear before the 
undersigned on or before 15-07-2026 either personally or through their authorized agent/pleader.  

 
 In the event of their failure to do so, order will be passed ex-parte without affording any 
further opportunity of being heard. 
  
 Issued today on 16-06-2026 under my hand and seal of the court.  
 
Seal.    Sd/- 

(MUKESH SHARMA HAS), 
Sub-Divisional Magistrate,  

Kumarsain, District Shimla (H.P.). 
 

___________ 
 

In the Court of Sh. Jas Pal (HPAS), Marriage Officer-cum-Sub-Divisional Magistrate, Kafota, 
District Sirmaur, Himachal Pradesh  

 
In the matter of: 
 
 1. Praveen Kumar s/o Sh. Kalyan Singh, r/o Village Jhaloti, P.O. Kanti Mashwa, Tehsil 
Kamrau, District Sirmaur, H.P. 
 
 2. Lalit Sarsut d/o Sh. Tarsem Singh, r/o Chur Chak, Naushera Majja Singh, District 
Gurdaspur, Punjab-143 518               . .Applicants. 
 

Versus 
 

General Public 
 
Subject.—Proclamation for Registration of Marriage under section 8(4) of Himachal Pradesh 

Registraation of Marriage Act, 1996.  
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 Sh. Praveen Kumar and Smt. Lalit Sarsut have filed an application on 04-07-2026 along 
with affidavits in this court of undersigned under section 8(4) of the Registration of marriage Act 
1996 that they have solemnized their marriage on 11-09-2023 and they are living as husband and 
wife since then. Due to ignorance they have not registered their marriage in concerned Panchayat 
(Registrar of Marriage). Therefore, their marriage may be registered under section 8(4) of 
Himachal Pradesh Registration Marriage Act, 1996. 
 
 Therefore, the general public is informed through this notice that any person who has any 
objection regarding this marriage can file the objection personally or in writing before this Court on 
or before 03-08-2026. The objection received after 03-08-2026 will not be entertained and marriage 
will be registered accordingly. 
 
 Issued today on 04-07-2026 under my hand and seal of the Court.   
 
Seal.    Sd/- 

Marriage Officer-cum-Sub-Divisional Magistrate,  
Kafota, District Sirmaur, Himachal Pradesh. 

__________ 
 

c vnkyr Jh t; Ñ".k] dk;Zdkjh n.Mkf/kdkjh] mi&rglhy jksugkV] ftyk fljekSj ¼fg0 iz0½ 
 

c eqdíek % usgk jk.kk iq=h Jh txr flag] fuoklh xzke f/kjkbZuk] Mkd?kj uSfu/kkj] xzke iapk;r uSfu/kkj] 
mi&rglhy jksugkV] ftyk fljekSj ¼fg0iz0½A  
      

cuke 
 

vke turk 
 

fo"k;-&nj[okLr tsjs /kkjk 13¼3½ tUe ,oa e`R;q jftLVªhdj.k vf/kfu;e] 1969-  
 

 usgk jk.kk iq=h Jh txr flag] fuoklh xzke f/kjkbZuk] Mkd?kj uSfu/kkj] xzke iapk;r uSfu/kkj] 
mi&rglhy jksugkV] ftyk fljekSj ¼fg0iz0½ dk vkosnu ftyk jftLVªkj ¼tUe ,oa e`R;q½ ,oa eq[; 
fpfdRlk vf/kdkjh ukgu ds i= Øekad HFW-N/ST/B&D/Delayed Cases/2026-2519 fnukad 
08&06&2026 ds }kjk izkIr gqvk gS ftlesa izkfFkZ;k viuh tUe frfFk 28&03&2000 dks xzke iapk;r 
uSfu/kkj ds tUe ,oa e`R;q iathdj.k jkftLVj esa ntZ djokuk pkgrh gS ftldk fjdkMZ iapk;r esa ntZ ugha 
fd;k x;k gS ftldh iqf"V gsrq izkfFkZ;k us vkosnu&i= esa e; C;ku gfYQ;k izi= 10 vk/kkj dkMZ] ifjokj 
udy bR;kfn layXu fd;k gS rFkk ftyk jftLVªkj ¼tUe ,oa e`R;q½ ,oa eq[; fpfdRlk vf/kdkjh ukgu] 
ftyk fljekSj }kjk viuh laLrqfr izLrqr dh gSA 
 

 vr% loZlk/kkj.k dks bl b'rgkj }kjk lwfpr fd;k tkrk gS fd usgk jk.kk iq=h Jh txr flag] 
fuoklh xzke f/kjkbZuk] Mkd?kj uSfu/kkj] xzke iapk;r uSfu/kkj dh tUe frfFk 28&03&2000 dks xzke iapk;r 
uSfu/kkj fodkl [kaM f'kykbZ ds dk;kZy; ds vfHkys[k esa ntZ djus ckjs vxj fdlh dks vkifÙk gks rks og 
vlkyru ;k odkyru viuh vkifÙk o nkok bl vnkyr esa fnukad 03&08&2026 lka; 5-00 cts rd 
djok ldrk gS fu/kkZfjr vof/k esa vkifÙk u vkus dh lwjr esa izkfFkZ;k usgk jk.kk dh tUe frfFk fnukad 
28&03&2000 dks xzke iapk;r uSfu/kkj] fodkl [k.M f'kykbZ ds tUe ,oa e`R;q vfHkys[k esa ntZ djus ds 
vkns'k lEcfU/kr LFkkuh; tUe ,oa e`R;q iathiky dks ikfjr dj fn, tk,axsA 
   

 vkt fnukad 03&07&2026 dks esjs gLrk{kj o dk;kZy; eksgj vnkyr }kjk tkjh fd;k x;kA  
 
eksgjA    gLrk{kfjr@& 
                   dk;Zdkjh n.Mkf/kdkjh]  
           mi&rglhy jksugkV] ftyk fljekSj ¼fg0 iz0½A 
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Office of the Sub-Divisional Magistrate Arki,  District Solan (H.P.) 

 
Case No.    Date of Institution                       Date of Decision 
30/2026   03-07-2026 02-08-2026   

 
 Smt. Kaushlya Devi  d/o Sh. Kapuru Ram, r/o Village Bhajolu, P.O. Jobri, Tehsil Arki, 
District Solan, Himachal Pradesh . . Applicant.   
  
 

Versus 
 
 

 General Public   . . Respondent.  

 

 
Subject.—Regarding delayed registration of birth event under section 13(3) of the Birth and Death 

Registration Act, 1969. 

 
 Smt. Kaushlya Devi  d/o Sh. Kapuru Ram, r/o Village Bhajolu, P.O. Jobri, Tehsil Arki, 
District Solan, Himachal Pradesh has filed a case under section 13(3) of the Birth & Death 
Registration Act, 1969 alongwith affidavits and other documents stating therein that she was born 
on 15-06-1949 at Village Bhajolu, P.O. Jobri but her birth has not been entered in the records of 
Gram Panchayat Badog, Tehsil Arki, District Solan (H.P.) as per the Non availability certificate 
No. 10 issued by the Registrar, Birth and Death Registration, G.P. Badog, Tehsil Arki. 

 
 Therefore, by this proclamation, the general public is hereby informed that any person 
having any objection for registration of delayed birth in respect Sh. Kaushlya Devi may submit 
their objections in writing to this office on or before 02-08-2026 at 10.00 A.M., failing which no 
objection will be entertained afterwards.  

 
 Given under my hand and seal of this office on this 03rd day of July,  2026. 

 
Seal.    Sd/-  

Sub-Divisional Magistrate, 
Arki, District Solan (H.P.). 

 
 

___________  
 
  

CHANGE OF NAME 
 

 I, Nishant Thakur s/o Sh. Lekh Raj, 24 years, r/o Village Jidhan, P.O. Sajao Piplu, Tehsil 
Sarkaghat, District Mandi (H.P.) declare that I have changed my name from Thakur Nishant Singh 
Negi to Nishant Thakur. I shall be known as Nishant Thakur for all purposes in future. All 
concerned please note. 

 
NISHANT THAKUR 

 s/o Sh. Lekh Raj, 
r/o Village Jidhan, P.O. Sajao Piplu, 

 Tehsil Sarkaghat, District Mandi (H.P.). 
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CHANGE OF NAME 
 

 I, Shahrukh Negi s/o Sh. Naresh Kumar, r/o Village Uchti Dhar, P.O. Sargha, Tehsil 
Nirmand, District Kullu (H.P.) my name is Sharuk Negi in my Aadhar Card while it is Shahrukh 
Nagi in my Matriculation Certificate. Please correct my name to Shahrukh Negi. 

 

SHAHRUKH NEGI  
s/o Sh. Naresh Kumar, 

 r/o Village Uchti Dhar, P.O. Sargha, 
 Tehsil Nirmand, District Kullu (H.P.). 

__________ 
 

CHANGE OF NAME 
 

 I, Rachna Kumari w/o Sh. Santosh Kumar, r/o Village Chokhna, P.O. Dangar, Tehsil 
Ghumarwin, District Bilaspur (H.P.) declare that in birth Certificate of my minor daughter Sanjna 
Kumari, my name my husband's name and my daughter's names are wrongly entered as Rachna, 
Santosh, Khushi (Sanjna Kumari) respectively. Whereas, my correct name is Rachna Kumari, my 
husband's correct name is Santosh Kumar & my daughter's correct name is Sanjana Kumari. All 
concerned please note. 

RACHNA KUMARI 
 w/o Sh. Santosh Kumar, 

 r/o Village Chokhna, P.O. Dangar,  
Tehsil Ghumarwin, District Bilaspur (H.P.). 

__________ 
 

CHANGE OF NAME 
 

 I, Vijay Mehta s/o Sh. Gian Singh, r/o Village Bari, P.O. Jagothi, Tehsil Rohru, District 
Shimla (H.P.)-171 207 hereby declare that due to an inadvertent error my son's name was wrongly 
recorded as "Yoveer Mehta" in the birth Certificate issued by KNH, Shimla. The correct name of 
my son is "Aryaveer Singh Mehta". Henceforth, he shall be known by the name  Aryaveer Singh 
Mehta for all legal and official purposes. Any reference to Yoveer Mehta in the said birth 
Certificate may be read as Aryaveer Singh Mehta. 
 

VIJAY MEHTA 
 s/o Sh. Gian Singh, 

 r/o Village Bari, P.O. Jagothi, 
 Tehsil Rohru, District Shimla (H.P.)-171 207. 

__________ 
 

CHANGE OF NAME 
 

 I, Sunita Devi w/o Sh. Rajpal, r/o Village Shaloth, P.O. Koti, Tehsil Junga, District Shimla 
(H.P.)-171 012 declare that I have changed my son's name from Abhimanu (old name) to 
Abhimanyu (new name). All concerned please may note. 

 

SUNITA DEVI  
w/o Sh. Rajpal,  

r/o Village Shaloth, P.O. Koti,  
Tehsil Junga, District Shimla (H.P.)-171 012. 
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CHANGE OF NAME 
 

 I, Bhim Singh s/o Sh. Dhyan Chand, r/o Village Khangta, P.O. & Tehsil Tikkar, District 
Shimla (H.P.)-171 203 declare that I have changed my daughter's name from Redhma (previous 
name) to Ridhima (new name). All concerned please may note. 

 
BHIM SINGH  

s/o Sh. Dhyan Chand,  
r/o Village Khangta,  

P.O. & Tehsil Tikkar,  
District Shimla (H.P.)-171 203. 

__________ 
 
 

CHANGE OF NAME 
 

 I, Meena w/o Sh. Bhag Chand Chauhan, r/o House No. 1057, Sidhbari, P.O. Sidhbari, 
Tehsil Dharamshala, Distt. Kangra (H.P.)-176 057 declare that I have changed my name from 
Meena Chauhan to Meena. All concerned please may note.  

 

MEENA 
 w/o Sh. Bhag Chand Chauhan,  

r/o House No. 1057, Sidhbari,  
P.O. Sidhbari, Tehsil Dharamshala,  

Distt. Kangra (H.P.)-176 057. 
__________ 

 
 

CHANGE OF NAME 
 

 I, Anshul s/o Sh. Suresh Kumar, Village Chillian, P.O. Jalari, Tehsil Nadaun, Distt. 
Hamirpur (H.P.) declare that I have changed my name from Anshul to "Anshul Kumar".  

 
ANSHUL 

 s/o Sh. Suresh Kumar, 
 Village Chillian, P.O. Jalari, 

 Tehsil Nadaun, Distt. Hamirpur (H.P.). 
__________ 

 
 

CHANGE OF NAME 
 

 I, Munish Sharma s/o Sh. Ramlok Sharma, Village Pukhrani, P.O. Batran, Tehsil Nadaun, 
District Hamirpur (H.P.) declare that I have changed my name from Munish Sharma to Munish 
Saroch.  

 
MUNISH SHARMA 

 s/o Sh. Ramlok Sharma, 
Village Pukhrani, P.O. Batran, 

 Tehsil Nadaun, District Hamirpur (H.P.) . 
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CHANGE OF NAME 
 
 I, Gurdevi w/o Late Sh. Bihari Lal, r/o  Byas (142), Sirmaur (H.P.)-173 021 declare that I 
have changed my name from Guddo Devi (Aadhar Card No. 6331 5764 4275) to "Gurdevi", due to 
variation in my name in my documents. All concerned please may note. 
 

GURDEVI  
w/o Late Sh. Bihari Lal, 

 r/o  Byas (142), Sirmaur (H.P.)-173 021. 
_________ 

 
 

CHANGE OF NAME 
 
 I, Riya d/o Sh. Ram Lal, r/o Ludhiyana (148), Sirmaur (H.P.)-173 023 declare that I have 
changed my name from Reema Thakur (Aadhar Card No. 3000 0869 9080) to Riya due to variation 
in my name in my documents. All concerned please may note. 
 

RIYA  
d/o Sh. Ram Lal,  

r/o Ludhiyana (148), 
 Sirmaur (H.P.)-173 023. 

 

__________ 
 
 

CHANGE OF NAME 
 

 I, Kamakshi Sharma w/o Sh. Piar Chand, r/o Village Kanoh, P.O. Kanoh, Tehsil Barsar, 
Distt. Hamirpur (H.P.) declare that I have changed my minor son's name from Prikshit to Prikshit 
Sharma. He shall be known as Prikshit Sharma for all purposes in future. All concerned please 
note. 
 

KAMAKSHI SHARMA  
w/o Sh. Piar Chand,  

r/o Village Kanoh, P.O. Kanoh,  
Tehsil Barsar, Distt. Hamirpur (H.P.). 

 
____________ 

 
CHANGE OF NAME 

 
 I, Champa Devi w/o Late Sh. Jagdish Chand, r/o Village Garli (170), P.O. Gharwasra, 
Tehsil Dharampur, Distt. Mandi (H.P.) declare that I have changed my name from Chanpa to 
Champa Devi. I shall be known as Champa Devi for all purposes in future. All concerned please 
may note. 
 
 

CHAMPA DEVI 
 w/o Late Sh. Jagdish Chand,  

r/o Village Garli (170), P.O. Gharwasra,  
Tehsil Dharampur, Distt. Mandi (H.P.). 
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CHANGE OF NAME 
 

 I, Abhay Kumar s/o Sh. Rajender Prasad, r/o Village Bela, Post Office Bela, Tehsil Nadaun, 
Distt. Hamirpur (H.P.) declare that I have changed my minor son's name from Smarth to  
Smarth Kapil. He shall be known as Smarth Kapil for all purposes in future. All concerned please 
note. 
 
 

ABHAY KUMAR  
s/o Sh. Rajender Prasad,  

r/o Village Bela, Post Office Bela,  
Tehsil Nadaun, Distt. Hamirpur (H.P.). 

 
 

_________ 
 
 

CORRECTION OF NAME 
 

 I, Bir Singh s/o Late Sh. Mohan Singh, r/o Village Bhati, P.O. Kuthera, Tehsil Hamirpur, 
Distt. Hamirpur (H.P.) declare that Master Superb Thakur is my minor son. In his matriculation 
certificate issued by CBSE in the year 2024 and his 10+2 certificate issued by H.P. Board of School 
Education Dharamshala in the year 2026, my name & my wife's names are wrongly entered as  
Bir Singh Thakur & Rekha Thakur respectively. Whereas, my correct name is Bir Singh & my 
wife's correct name is Rekha Kumari. All concerned please note. 
 
 

BIR SINGH  
s/o Late Sh. Mohan Singh,  

r/o Village Bhati, P.O. Kuthera,  
Tehsil Hamirpur, Distt. Hamirpur (H.P.). 

 
 

_______________ 
 
 

CORRECTION OF NAME 
 

 I, Sandeep aged 38 years s/o Sh. Narender Singh, r/o Village & Post Office Mandhol, Tehsil 
Jubbal, Distt. Shimla (H.P.) do hereby solemnly affirm and declare as follows that after the birth of 
my daughters at KNH, their names were recorded as Baby one and Baby Two for the purpose of 
generating their Aadhar Cards and accordingly their Aadhar Cards were issued in the names "Baby 
One" and "Baby Two". At the time of school admission, I named my daughter "Baby Two" as 
Navya. I now wish to update my daughter Navya's Aadhar Card and have her actual and correct 
name "Navya" recorded therein. The name "Navya" is also duly recorded in her school records as 
well as the Panchayat records.  
 
 

SANDEEP  
s/o Sh. Narender Singh, 

 r/o Village & Post Office Mandhol,  
Tehsil Jubbal, Distt. Shimla (H.P.). 
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CORRECTION OF NAME 
 

 I, Sandeep aged 38 years s/o Mr. Narender Singh, r/o Village & Post Office Mandhol, 
Tehsil Jubbal, Distt. Shimla (H.P.) do hereby solemnly affirm and declare that after the birth of my 
daughters at KNH, their names were recorded as "Baby One" and "Baby Two" for the purpose of 
generating their Aadhar Cards and accordingly their Aadhar Cards were issued in the names "Baby 
One" and "Baby Two". At the time of school admission, I named my daughter "Baby One" as 
Nayra. I now wish to update my daughter Nayra's Aadhar Card and have her actual and correct 
name "Nayra" recorded in her Aadhar Card, as it is also recorded in her school records and 
Pachayat records. 

SANDEEP  
s/o Mr. Narender Singh, 

 r/o Village & Post Office Mandhol,  
Tehsil Jubbal, Distt. Shimla (H.P.). 

___________ 
 

CHANGE OF NAME 
 

 I, Parsa Ram aged 38 years s/o Sh. Gyaru Ram, r/o Village Bandur, Tehsil Chopal, Up- 
Mahal Paban (179/1) Pawan, Shimla (H.P.)-171 210 declare that I have changed my daughter's 
name from Minaksh (Old Name) to Minakshi (New Name). All concerned may please note. 
 

PARSA RAM  
s/o Sh. Gyaru Ram, 

 r/o Village Bandur, Tehsil Chopal, 
 Up-Mahal Paban (179/1) Pawan, 

 Shimla (H.P.)-171 210. 
_______________ 

 
CHANGE OF NAME 

 
 I, Parsa Ram aged 38 years s/o Sh. Gyaru Ram, r/o Village Bandur, Tehsil Chopal, Up- 
Mahal Paban (179/1) Pawan, Shimla (H.P.)-171 210 declare that I have changed my daughter's 
name from Saneya (Old Name) to Sneha (New Name). All concerned may please note. 
 

PARSA RAM  
s/o Sh. Gyaru Ram, 

 r/o Village Bandur, Tehsil Chopal, 
 Up-Mahal Paban (179/1) Pawan, 

 Shimla (H.P.)-171 210. 
_______________ 

 

CHANGE OF NAME 
 

 I, Subhash Chander s/o Sh. Tulsi Ram, r/o Village Nehra, P.O. Seri Banglow, Tehsil 
Karsog, District Mandi (H.P.) declare that I have changed my daughter's name from Seema to 
Seemi. All concerned please note. 
 

SUBHASH CHANDER  
s/o Sh. Tulsi Ram, 

 r/o Village Nehra, P.O. Seri Banglow, 
 Tehsil Karsog, District Mandi (H.P.). 
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CHANGE OF NAME 
 

 I, Khem Singh s/o Sh. Hira Singh, r/o Village Belar, P.O. Shorshan, Sub-Tehsil Bagshar, 
District Mandi (H.P.) declare that I have changed my son's name from mch s/o Sh. Khem Singh to 
Dhanish Kumar. All concerned may please note. 
 

KHEM SINGH 
s/o Sh. Hira Singh, 

 r/o Village Belar, P.O. Shorshan,  
Sub-Tehsil Bagshar, District Mandi (H.P.). 

_______________ 
 
 

CORRECTION OF NAME 
 

 I, Bhadar Singh (wrongly recorded as Bahadur Singh some records) s/o Sh. Shadi Lal, r/o 
Ward No. 03, P.O. Kasol, Kullu (H.P.) declare that both names belong to one and the same person. 
My correct name is Bhadar Singh. 
 

BHADAR SINGH  
s/o Sh. Shadi Lal, 

 r/o Ward No. 03, P.O. Kasol, Kullu (H.P.). 
____________ 

 
 

CHANGE OF NAME 
 

 I, Surinder Kumar s/o Sh. Rujgari, r/o Village Tihari, P.O. Banet, Tehsil Bhattiyat, District 
Chamba (H.P.) declare that I have changed my minor son's name from Sahil Jaryal to Sahil Jariyal. 
He shall be known as Sahil Jariyal for all purposes in future. All concerned may please note. 
 

SURINDER KUMAR  
s/o Sh. Rujgari, 

 r/o Village Tihari, P.O. Banet, 
 Tehsil Bhattiyat, District Chamba (H.P.). 

_______________ 
 
 

CORRECTION OF NAME 
 

 I, Devinder Singh s/o Mr. Inder Jeet Singh, r/o Ward No. 5, Bhalhi Building, Sheesh Mahal, 
P.O. Rampur Bushahr, Tehsil Rampur, District Shimla (H.P.), my son's name is incorrectly listed as 
Chitrash Verma in his Aadhar Card. His correct name according to his matriculation record is 
Chitresh Verma. Please correct the name Chitresh Verma. 

 
DEVINDER SINGH  

s/o Mr. Inder Jeet Singh, 
 r/o Ward No. 5, Bhalhi Building,  

Sheesh Mahal, P.O. Rampur Bushahr, 
 Tehsil Rampur, District Shimla (H.P.). 
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